e Il - THE FUNJAB FISHENIES ACT, 1914
" PUNJAB ACT NQ. IXI OF 1914
(As aoaiﬂed up to the 30th November 1923).

"155503 EY THE ummmr GOVERRMENT OF THE FUNJAB.JN COUNCIL,

——

(Rece,.ve:l the assent of His Honour the Lieutenant-
Govermor on the {3th Nanuary 1914 ani that of his

Excellency the VYiceroy aniy Governor-General on
the J9th Jamuary 1914, ani was first publishei in the
Gazstte Of the 13th February 1914).

AN ACT TO SXTEN5 THE LAW RELATING TO FISHLRILS IN
THE FUNJAR

Whoreas it is eipe-jiont to exteni the law relating
to Fisheries in the Punjab i

o, ) 7 It is heroby on actel as follows -

-7 Tigle 1 1, (1) This Act may bo callei the Pmjab Fiseries
- ’ S Ak B, ’
. Bxgent, = () I¥ extonis to tha whole of tha Bunj ab,

& o this Act anq the' Rules therpunier unless tharo
i3 -sgmething reppngnant in ths au.hjact. or aontext,
Tahe rpn;elu sgish® ani *privats water® shall have
the’ mcaning; assignei tQ” them in Secticm 3 of the
Inuc.n Iniia Act v of 1897

pafinitiona. (2-a 1. In this'act, unkss there is anything
répungnunt in the ouhja_t or context.:

“¥ishe {icer® means any peraon when the
@ prwingaggémnmnt or any Jfflcer ampcrwerei

by the provincial Govermment Axi‘this behalf -
may fram time to time appoint any nmuq_, or as holiir
holiing an office to carry out all or un'y‘ ~¥f
" the purpoeses of this act oT to 40 anythi.ng
requirel by this Act or any rule maie thercunier
to Bo quns by a Ji‘isherry Officer 1
. Proviiéd that n¢ police offic.r below the rank of
SubgInspector ahell be so ampoweredl,

2) Fishipng Offence" mecans an offence punishabla
L) imer ghis n..ct or unisr any rule maia

231 Yiecnsing 3. (1) The p;wtnsial Government may maka mlcs
;glﬂﬁcgztﬂgatgm for the purposes herc¢inafter in this saction montionej,

watcys by mles ani, shall in such rules jeclare the waters, not being
g‘;imal px.;ivate waters, to which all or any of them shall gpply.
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(2) The provincial Govcrmment may be notification apply
such rulgs or any of them t> =ny private w.ters with tho conguuth

in writing of the owner thureof-ani of all puersons having £or che wirme
being 2ny exclusive right of fishery thcrein.
(3) Such au rulcs may :-
(a) 2rahibit fishing except unier licence ani rogulate tie
granting of such licenscs, the .8 Dayable thore-

for, anithe con{itisns t2 b insertey therein ;

(b)  Prescridey seasons in which the killing of any fish
o>f any prescribei species shal. be-prohibred p ani
(e) prescribe a minimum size or weight below which no

fish or any prescribel species shall be killeq.

(4) In maki.g any rule unijer this section .he provincial Govt.
may proviie for .-
(a) The seizure, forfeiture anl removil of any appartus ercctel 2
5r used for sihing in constray eition of the rules, ani
(b) the forfeiture of eny fish take: by means of any suich
apparcus,
£5) The power to make rules unier this rection in subjuct t2
the canition th@ they shall b maje aft.r previous oub icrtion.
4. The provicial Govermment may be sotification power to
prohibit in any specifiel areas the offiring .r expos-prohibit

£or sale or barter of any fié killey i- sale of convention of
sy ani () (1) of this Act.

ing

eny rule maie unler section 3(3)(b) £i

The breach of any rule maje unserscction 3 penalty, or

5.
n 4 shall be punishablle

of zny sprohibtion notifiel unier gec:.1o
with the fine which m2y extenl to one Wunirci rupees, anj whan tha
breach is 2 continuing breach, with a urther fine which may extent
to ten rupecs for every 13¥ after the 1ate of the first conviction
auring which the breach is prove? to ave been persistay in.

6. (1) Ang Police Officcr, or othar person
spC iacial Governmment in without .

this behalf, may wit;hout

Arrest with

cifically empowercyl by the Prov
warrant sceest any person warrant for

camuitting in his vicw 2 bre=ch ¢f ahy rule male unpicr offences
scetion 3 or >f any prohibition ~otifiey uniar unicr the

ssckion 4- Af:t.

(a) If the name an] A11ru¢s
to him , 201

s of the pcrson ars unknowa

.Q'..z‘Q...
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<€ Dreach of any

(B) 1If the porsen jeclines to give his name
anl aiiress, or if there is reason to iubt the accur
accuracy 2f the jame ani aliress, if given,

(2) A& persan arreste; unier this section may be tetainey until
fis name ani a1iruss have beea corrcctly ascaertainey

Proviqel that no PEI8™ $O arresteq shall e 1etaineq
long.r than may be necessary for brdnging him befor. g Magis-

trate, except unjer the orjer of 3 Magistrate for his 1etention.

iaving of 7. Nothing in this Ast shall be 1eemel to limit the
:3‘::; »Owers of the orovincial Govermment to make rdles Inyia
:“:ian unicr scction 6 of the Inilar Fisheries act,1997. Act Iv
il : of 1897
fisherics

\Tt, power (8.1) (1) The Provinsial Govermmant may be notification
IS campauny

s2rtain

sffences.

€mpower a fishery officer o name or as holiing an of.fice.
(a) To acecept from any Person concerning wham
evilonce exists which if unxxhuttey waull.prove that he has

commitcy any fishéng offense as lescribey in the 'first coloum
of the Schejule a sum of oney by way of cmpensation f£3r the
offence with xeg¢>ri to whish such cvijence exists any sn the
rayment of such sum &5 sush officcr such person if in custoly shall
bae 3ischarycl ani no furthor procesiings shall be taken agaixi‘stf
him ; ' >k
(b) when any property has baen seizel as lidble to confiscat- |
ion, to release the s2me without further payment, »r on
payment Of tho valuc thereof as estimatel by such officer,
ani on the payment ¢f such value such property shall be
releas¢y anl no further proceeiings shall be taken in
respect thercof. ' ’

(2) The sum of monsy accgptable as compensation unier clause

(a) of sub-sectisn (1) srall in no casa excezl the¢ amaunt mentione
men;:lonei in the ssconiy emoloum of the Schequle as the amount
aceegptable as campensation €or the particular offence juscribej
in thu first coloum of the Scheiule. )

Scanned with CamScanner



THE SCHECULE
(SEE SZCIIOn 8)

Maximum amount acceptabls as campensatica for certain fishing
" >ffencys unier scction t

piscription of offence Maximum amount
acceptable
as campansation

-
"o e e e Ty =

1. 7Fishing with a net having "a_ smal.er mesh
than that presciibeq unqar the rules maje

unjer the aAct . " RapEaesS tin
2, TFishing without a licence : Rupecs ten

3. Killing fish a size or weight lessthen Rapeas ten
the sianaarl pre=scribci unie: tlhis Acte '

4. Killing any fish of a orohibtei specics ' Kupecs teon -
juring a close senson.

S. PFishing with any g¢gear or ment oney other Ripe.s ten
than that permittey unlsr the rul.s. b
6. Using at’ any one:time mare t' in two “of T mape.s ten
eithcr or any 9f the gear pep ittel unier |
-thevrulcs.-. - § g, s b T ey wy e ey s B B W BER SR, wgeng e o iy o3
7. Licencec holidms employing or encaging m.n- <jupsas ten
' licensces t> help them with their nets while e o8
fishing. :
€. Fis'r:.j'.r'zg:'a‘.')-Jhraﬁiﬁtei"wétars ' ' ‘ Ruypeces ton
9. oOffering or exposing £or salt or barts: any Ripees ten

fish, the sale of which is prohibtei in
any specifici aica by a n- ification issucl
- unicr sectisn 4 of the ARt
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